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1, 5. Shaümugham, QI N• - 122 
Dr.No.15, ThatCa Colony 
Nachalur P.O.,Kulikalai T4(. 
2iruchict. 

V. ManjckamLTI No.18/723 
Karuppathur P.O., Kulik1ai 
Tiruchi Dt. 

K. Palonisamy,LTI  w. 256 
pampace undarpalayarn, 
32,Harijan C.l.ny pasur P.O. 
63$.154,Periyar Dt. 

By Advocate Mro F. Sivan Piliai 

vs. 

The union of Indi.4 through the 
enera1 Manager. 8.uthern Railway 

Madras-3 

The Divisional Personnel Officer 
Southern Raiiway,Palgat 

The.Chief Personnel officer. 
Southern RailWay..MadZaS-3 

By tir. - T.P.M. Ibrahim Khan 

3. -. 

Akpiicants 
in 0A.82/93 

&espondents 
in O.A. 22/93 

 $annasi, .LTI730,Casual LabOUr 
o.fiçe og the permanent way Inspecr 

.:.jthërilWay g - -  Trichy -Fort . 	
: 	

. 	 .... 

 T. Sadaiyafl. LTI 18 	 . 

 ii.Ayyakkannu, L.TI 267, Casual labour 
-do- 	- 	 • 	 .. 	. 	 . 

 M. Mut 	amy 	TI 1272. CaSal labour 	 . 	 . 	 . 

Office of the iPermanent Way InV ecter 	Applic'nts in - 

Southern Railway. •rode 	 . 	 o.i 	52/93 

By Advocate .ir.sP.S# pillal. 

vs. 	. 	 • 

1. Union -of India thr.ug1 the General Nanayer 
• Ssutherü Railwayaladras-3 

2.The DVisiOna1 personnel Officer. 	 . 

S.uthern. Railway,Pa1git 	-• • 	 .
: 	 • 	 • 

¶ ••. 	 s 	• .. 	 • 

3. The Chief Personnel Of ficerSouthern Railway 
M4dras-3 	 Respondents 

By Ad9cate Mr TP.M. Ibrahim Khan 

- - 	 - 



I 
opbvo 

N. DHMNAi)AN 

The learned c.unsel for ipp.icants a well as 

the learned counsel for respondents submitted that these 	4 
cases are covered by earlier judgment of this Tribunal in 

O.A.767/91 pr.duced as Annexure A-2 in Q.A. 5W/93• Xn tbe 

13.ght of the above statement, we are satiSfied that the 

original application cn be allowed to the extent if directing 

the respondents to abSorb the applic.'nts in Service against 

shortfall vacancies of GLOI.Q-Le enQ.4yee La S.C. quote as 
41  

.rdered in the judgment in O.A. 767/91 referred to -above.i., 
S.. 

This shall be done within a period of four monthS from the 

date of receipt .f the copy of this judment. 

20 	 There shall be no order as to costs. 

1! 
I 

(S. KASIPANi3I1N) 	 (N. D 	AN) 

EMBER(ADMINISTRATWE) 	 MR(JUL)ICIAL) 

kn 
CERTIF!ED TRUE COPY I 
Date .....ft...... 

Dpuy Reistra, 	\ 

.-- 

ii 
- 


